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further to amend the Railways Act, 1989. 

BE it enacted by Parliament in the Seventy-third Year of the Republic of India as 

follows:-

1. (/) This Act may be called the Railways (Amendment) Act, 2022.

{2) It shall come into force on such date as the Central Government may, by 

s notification in the Official Gazette, appoint. 
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2. After section 24 of the Railways Act. 1989, the following section shall be inserted,

namely:-

"24A. Notwithstanding anything contained in sections 22, 23 and 24 of the Act, the 

Central Government may, by notification, sanction the running or extension or diversion 

of super fast trains via Thawe junction in the State of Bihar by approving the proposal 

received from the Railway Division of the North-Fastem Region and extension of 

train no. 22411/22412 (Arunachal Express) via route Siwan-Thawe-Kaptanganj­

Gorakhpur. ". 
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